IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERARBAD,

0.A.N0.187 of 1896.

Between Dated: 9.2.1996.

A.Narsing Rao ) cos applicant

and

1. Union of India, represented by its Secretary, Ministry of
Defence, Sena Bhavan, New Delhi.

2. The Commandant, HQ, Artillery Centre, Hyderabad.

e Reépondents
counsel for the Applicant : 8ri. K.Sudhakar Reddy
Cceunsel for the Respondents : Sri., V.Bhimanna, Addl. CGSC.

CORAM:

Hon'ble Mr, Justice V.Neeladri Rao, Vice chairman

Hon'ble Mr. R.Rahgarajan, aAdministrative Member
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The Secretary, Ministry of Defence,
Union of India, Sena Bhavan, .New Delhi.

The Commandant, HQ; -Artillery Centre,
Hyderabad.

One copy to Mr.K.sSudhakar Reddy, Advocate, CAT.Hyd, .

Cne copy to Mr.V.Bhimanna, Addl,.CGSC.CAT.Hyd,
One copy to Libran}, ‘CA"I‘.HYd. ‘
One spare copy. , F. -
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CA 187/96. Dt. of Order:9-2-96,

(Order passed byuHun bls Shri- R Rangaragan,
Member (A} )
"The applicant in this 0.A. is appointed as a Permanent

Boot Maker on 23-5-9980 under the control of Respondent No.Z.

This 0.A. is Piled praying for a direction to the respondents
herein to give effect and grant the benefits of ths skilled

grade of Rs.260-400 as per the judgement of the Apsx Court delivered
in the casa of Sri Prabulal & Another Vs. Union of India & Others
in WP(C) No.492/91 dt.10-3-91 amd to pay arrears up to March,'S1.

x2%
2e The applicant in this 0.A. is similarly placed as appli-

cants in DA 1150/95 decided on 29-9=95, wherein both of us uwere
parites te the judgewent. In view of the above, the follouing

direction is given :=

(i) The pay of the applibant has to be notionally
Pixed in the payscale of #fs,260-400 as on
-15=10=-1984 and the monatory benefits has to
be given with effect from $-2-887but if
¥R ultimatsly Regpondent No.1 is going to
take a decision that the monstory bensfits
have to be given from earlier te 9-2-88,
the applicant hersin alsp is entitlad to
get the monetery benefits accerdingly.

3. The Original Application is ordered accordingly af the

admigsion stage itself. No order as ta costs.,&f

OVN\,£~*”f”4§%f* )ﬁL«F}H}u\‘__hH“LEQ
(v .NEELADRI RAD)

(R.RANGARAJAN)
Member (A) . Uice=Chairman

Dated: gth February, 1996.
Dictated in Open Cour t. 4ﬁ2u
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) ~I COURT
TYPED BY . ‘CHECKED BY
COMPAKED BY APPKOVED BY .

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAL BENCH AT HYLERABAD

THE HON'BLE MR.JUSTICE V NELL ADRI RAQ
VICE CHAIRMAN

/AND

THE HON'BLE MR.R.RANGARAJAN : MLA)

Dated: C( -)-—-1996

CQRDER/TULGMENT
‘ M.A/R.A./C.A.No,
in
0.A.No. 1831 c(é
T.A.No. '(W.p.NO- ) :

Admitted and Interlm dlrectlons
issued.

Alloweé.‘

Disposed of with directions

M

U Dismissed as withdrawn .m‘ Odm%o\/l

. .;:f“ -,:Dlsmlssed for default. %T‘OL%Z__

i\?o crder as to costs.

FeTra mmi‘aa NfawT
Contral Administrative Tribunal

Saor (DESPATCH
27 FEB 1996 <
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